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ANDHRA PRADESH ACTS ORDINANCES AND
REGULATIONS Etc., '

= The following Act of the Andhra Pradesh Legislature received the assent of the
Governor on the 24" December, 2020 and the said assent is hereby first published on the
28™ December, 2020 in the Andhra Pradesh Gazette for general information :

ACT No. 39 of 2020.

AN ACT TO PROVIDE FOR THE ESTABLISHMENT AND
INCORPORATION OF A TEACHING AND AFFILIATING UNIVERSITY
IN FISHERIES SCIENCES IN THE STATE OF ANDHRA PRADESH AND
FOR THE MATTERS CONNECTED THEREWITH OR INCIDENTAL
THERETO.

Beit enactf:d by the Leglslature of the State of Andhra Pradesh in the Seventy First Year of
the Repubhc of India as follows,-

Short title, extent,

1. (1) This Act may be called the Andhra Pradesh Fisheries Umver51ty Act 2020. commencement
and application.
(2) It extends to the whole of the State of Andhra Pradesh. :
(3) It shall be deemed to have come into force on and from the 23 October, 2020.

4) It shall apply in the first mstance to the Colleges, the Polytechnics, Reqearch Stations.
and Schemes, Instititions, Labs and Units shown in the Schedule. :

Provided that the Government may, by Notification, apply the provisions of this Act to
any other College, Polytechnic or Institution with effect on and from such date as they may
spec1fy inthisbehalf.

2. InthisAct unless the context otherwise requires,- S : P
(1) “Academic Council” means the Academic Council of the University:

1-230120 o : = : [1]
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(2) = “Affiliated College™” means any college or polytechnic affiliated to the
University and providing courses of study for admission to the examinations for degrees,
- diplomas or other academic distinctions of the UIIlVCI‘Sl’[y

(3) *“Aquaculture” means growing of aquatic organism from smaller size to larger

- (4)  “Aquatic Organism”means an animal or plant of any species or hybrid thereof;
and includes gametes, seeds, egg, sperm, larvae, juvenile and adult stages, anyone of
which is required to be in water (of any salinity) during that stage ofits life. It includes
but not limited to cartilaginous and bony fishes, freshwater and marine prawn and shrimp,
crustaceans, echinoderms, amphibians, tortoises, plankton, seaweeds, aquatic plants .

_' and all other organisms at all stages of their lifecycle and any other animal/s declared
from time to tlmc by the Government through notification; -

(5) “Associate Dean” means Head of the College;

(6) “Authority” means any Authority of the University specified in section
205

(7) “Board” means the Board of Management of the University;: :

(8) “College” meansa College established and maintained by, or affiliated to, or
recognized by the Univeisity; :

(9 Correspondmg University” means the Sri Venkateswara Vetermary'
' Umversuy, Tlrupatl

(10) “Dean” meansthe Dean of the Faculties at the Head Quarters of the University;

(11) ~ “Director” means the Director of Research or Director of Extension and _
such other person as may be declared by the statutes to be the Director;

(12) ~“Extension Education” means the educational activities concerned with the
training of fish farmers, fishermen and other stake holders serving fisheries in improved
fishing practices and various phases of scientific technology related to Fisheries Sciences;

(13) “Faculty” means a Faculty of Fisheries or any of its branch in the
University;

(14)  “Fisheries” means all aspects connected directly or indirectly with aquatic
OIgarﬁSIns; : :
(1 5) “Fisheries Science” means Science thét deals with Fisheries;

(16)  “Fisheries Sciences” means various branches of Fisheries Science that deal
-with different aspects of Fisheries;
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(17)  “Fishing” means capture of aquatic organism from its natural habitat (of any
- salinity) with or without using any implements/tools; bt '

(18) “Government” means the State Government;

(19) “Hostel” means a unit of residence for students of the University maintained or
recogmzbd byiteitherasa part of, or separate from Coliege or Polytechmc of the Umvemlty,

(20) “Officer” means any Of’ﬁcer of the Uruver51ty specified in section 9;
21 “Polytechmc” meansa polytechnic offering courses in Fishery Sciences;
(22) * “Prescribed” means prescribed by the statues or regulations;

~ (23) “Recognized college or recognized institution” means a college or institution as
- the case may be recognized by the University under the conditions prescribed;

o ' (24) “Registered Graduate” includes a graduate in Fisheries Sciences registered
under conditions prescribed in this behalf;

(25) “Registrér” means the Registrar ofthe University;
' (26j “Regul'étions”lmear;s the regulations of the University made Iundér this ACt;
(?7) “Scﬁedule” means the Schedule appended to this Act;

(28) “’Sfate” means the State of Andhra Pi‘adesh; '

.(_2.9) “Statutes” means the statutes of the University made under I{his Acf

(30) “Student” includes a person enrolled in the University for takmg acourse
of study for a degree, diploma or other academic distinction duly instituted, or for
undergoing any training; '

(31)  “Teacher’ meansa Professor, dnAssomate Professor, Assistant Professor
or any other person appointed or recognized by the University for the purpose of
conducting Teaching /Research/ Extension programmes, and any other person declared

by the statutes to be a teacher;

(32)  “University College” means any college, polytechnic or institution
established or maintained by the University providing courses of study or training or
providing for pro'seéu_tion of research or providing extension education in Fisheries
Sciences for admission to the examinations for degrees, diplomas and other academic
distinctions of the University; : : ot |

(33) “University means the And_hra .Pracles'h Fisheries University constituted _
~ under section 3; '
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Constitution of
the University.

Objects of the
University.

University open to

all persons.

Powers and
Functions of the
University.

CHAPTER -1
THE UNIVERSITY

. S L) There shall be censntuted in, and for, the State of Andhra Pradesh a University -

by the name of the Andhra Pradesh Fisheries University which shall consist of a
Chancellor, a Vice-Chancellor, a Board of Management, Academic Council, Boards
of Faculties, Extenswn Council and Research Advisory Council.

(2) . The University shall be a te_aohl_ng, research, extension and affiliating
University. : :

(3)  The University shall bea body corporate having perpetual succession and
acommon seal and shall sue and be sued by the said name. .

(4) Inall su1ts and other legal proceedmgs by or agamst the University, the
pleadings shall be verified and signed by the Registrar and all prdces:,es in such
suit and proceedmgs shall be issued to, and served on him.

(5) The Headquarters of the Umverblty shall be established in West
Godawari District.

4. The objects of University among Others shall be to impart education in different
branches of Fisheries Sciences; to undertake the extension of Fisheries Sciences
to the rural people of the State of Andhra Pradesh; and to promote research,
technology refinement programmes in production and post-harvest technology

- including processing and marketing in Fisheries and to streamline the Fisheries

Education, affiliate, recognize the colleges imparting Fisheries education; in order

- to facilitate comprehensive development of Fisheries for increased contribution

to State’s economy and set benchmark standards through appropnate mtcrventlons
in {isheries production, teaching, research and extension.

5. The University shall, subject to the provisions of this Act and the Statutes, be
open to all persons; but nothing in this section shall be deemed to require the
University to admit, to any course of study, a larger number of students than may be

‘prescribed:

~ Provided that the Government may reserve seats in the University Colle_ges for

-the members of the Socially and Economically Backward Classes and the Scheduled.

Castes and the Scheduled Tribes as specified under articles 341 and 342 of the -
Constitution of India in accordance with such principles as may, from: tlmc to tlme :
be determined by the Government in this behalf. :

6. The University shall have the following powers and functions namely: -
(a) toprovide for instruction, training and research in Fisheries Sciences;

(b_) to affiliate or recognize Fishery Colleges or Polytechnics and to withdraw :

~ such affiliation orreco gnition in the manner as may be prescribed;

() - toprovide for the advancement and dissemination of knowledge in the field
through extension Programmes in Fisheries Sciences; :
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(d) toinstitute courses of study and to hold examinations for, and to confer diplomas
to the Private Polytechnics in Fisheries Sciences affiliated by the University;

(e) toinstitute courses of study and to hold examinations for, and to confer post . -

Graduate /Under Graduate degrees to the Private Colleges in Fisheries Sciences afﬁhated :
by the Umversny,

() ~ toinstitute courses of study and to hold examinations for, and to confer degrees,
diplomas, certificates and other academic distinctions on persons who have pursued a
‘course of study, or carried on research in the University or inan Institution recogmzed in’
th1s behalf by the University, as may be prescribed;

(g) toconferhonorary degrees or other academic distinctions, as may be prescnbed

« (h) to create teaching, research and extensmn posts as may be required by the
University and to appoint qualified persons to such posts; :

() toinstitute and award fellowships including traveling fellowshlps schol aI'ShlpS
studentshlps and prizes in accordance with the statutes;

(j) to acquire, hold and dispose off property, and to enter into contracts and to do all
other thmgs necessary for, orincidental to the Ob] ectives of the University; -

(k) to takeover and maintain colleges, polytechnics relatmg to Fisheries Smences and-
hostels therefor;

(1) to borrow morney from the Govemment of India or any State Govemment or any
other agency; ' : :

(m) to establish and maintain the Umversrcy Colleges po yteehmcs Institutions and
hostels therefor, :

(n) to fix, demand and receive such fees and other charges as may be prescribed;

(0) to provide such lectures and instructions for and to grant such dlpiomas to field
workers, field techn101ans farmers and other slakehoiderb as the Um\eermtv may’
determine; '

(p) to regulate the conduct of students, to maintain discipline among them and to- '
make arrangements for promoting their health and welfare; -

~ (q) to create administrative, ministerial and other necessary posts and to make
appointments thereto; . :

(r) to be associated with other Universities and Institutions in such manner and for
such purposes, as the University may determme

(s) to enter into MoUs withnational and intemational Universities and Institutions for
research and development of advanced technologies, transfer of technology faculty &
student exchange progranunes and any other academic activity; -

(Hto enter into MoUs / PPP/ Joint Venture agreements with private sector enterpnses
- for practical exposure to the faculty and students of the University and setup state of art

aeeredlted laboratories;
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Residence conditions
_ for students. -

Visitation and
Inspection.

(uw to undertake Research Projects funded by Central Govemment Departments/
Institutions viz., DBT DST,ICAR etc.,;

(v) to undertake sponsored research programmes to valrdate various products

“and technologles developed by private companies;

(w) to 'develop an Aquaculture Business Incubation Center for upcomlng
entrepreneurs & start-ups in Aquaculture and hand- hold as per reqmrement

k) to enter mto agreements with Department of FlShel'IeS or any other
organization / agency to operate facilities like Aqua Park or knowledge park and
others for using them for hands-on training, incubation centers etc., for overall -
development of Fisheries i in the State of Andhra Pradesh

(y) to work in close co-ordination with Department of Fisheries, Govemment
of Andhra Pradesh and other States; to plan, design and execute joint projects and
pro grammes for the overall development of the Fisheries in the State;

(z) To enter into MoUs with the Department of Fisheri es and the Andhra Pradesh

: Aquacu[ture Development Authority {APSADA) forany puzpose as and when needed

(aa)  toaffiliate and to disaffiliate any private college/ pglytechnlc /institution
of’fermg degrees/ diplomas in Fisheries Sciences for the award of degrees, diplomas

or other academic distinctions of the Umversxty,

(ab) to get accreditation of the University by ICAR or any other accred1tat10n
agency;

(ac) to do all such acts and thmgs perform duties, as may be entmsted by the .
State Govemment from time to time;

(ad) todo all such acts and thmgs as may be necessary for the furtherance of

‘the objects of the Umvermty

7. Every studenl, shall reside ina hostel or under such conditions as may be prescribed.
Provided that the exemptlon may be gwen to. students who are in need

8. (1) The Government shall have the right to cause inspection to be made, by

'such person or authority, as they may direct, of the affairs and properties of the

University or any. College or Polytechnic or Institution maintained or affiliated by
the University and to cause an mqurry to be made in respect of any matter connected
therewith.

. (2) Before causing such an inspection or enqurry, mtlmatlon thereof shall
be given to the University, which shall be entitled have its nominee or nominees at

-such inspection or enqulry and to make representat: ons in regard thereto

(3) The Government shall forward to the Board a copy of the report of

' inspection or enquiry for expressing its views and on receipt thereof, Government
‘may tender such advice or give such direction as it may consider necessary, and fix a

time limit for action to be taken by the Board in that regard. The Board shall, within the

- time so fixed, take necessary action and report the fact to the Government.
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CHAPTER-11I
OFFICERS OF THE UNIVERSITY ETC :

9. The following shall be the Officers of the Umversny namely,
(1) the Chancellor;
(ii) ~  the Vice-Chancellor;
~ (iii)  the Registrar; :
(iv)  the Comptroller;
W) the Deans of Faculties;
- (vi)  the Director of Research;
(vii)  the Director of Extension;
(viii)  the Dean of Student Affairs; -
_(ix) the Controller of Examinations and such other persous in the service of the
University as may be prescribed. :

10. (1) The Governor of Andhra Pradesh shall be thf: Chancellor of the Umversuy
He/She shall, by virtue of his/her office, be the Head of the University, and shall,
when present, preside at any convocation of the UnwerSIty He/She shall exercise
such other powers as may be conferred on him/her by or under this Act.

(2) No honorary degree or other d1stmct10n shall be conferred by the University
‘upon any person wuhout the approval of the Chancellor '

- (1) The Vice- Chancellor shall be a whole-time officer and shall be appointed

_‘by the Chancellor in the manner as may be prescrlbed He / She shall be paid such

salary per mensem as may be prescribed.

(2) The Vice-Chancellor shall hold ofﬁce for a term of three years and shall

be eligible for re- appomtment for another term of three years

(3) . The conditions of service other than the emoluments of the Vice-

Chancellor shall be such as may be prcscnbed and shall not be varied to hls :

disadvantage after his appointment.

(4)  The Vice-Chancellor may, by writing under his hand addressed to the
Chancellor, resign his/her office. The resignation shall be delivered to the Chancellor
ordinarily sixty (60) days prior to the date on which the Vice-Chancellor wishes to
be relieved of his/her office, but the Chancellor may relieve htmfher earller The
: resngnatlon shall take effect from the date of relief.

(5) In the temporary absence of the V1ce-Chancellbr due to leave, or for

whatever reason, or until the vacancy caused in any manner is filled, the Chancellor.

shall appoint any person temporarily to act as Vice-Chancellor.

(6) Where the post of the Vice-Chancellor falls permanently vacant either
by resignation or otherwise, the vacancy shall be filled by the Chancellor in
~ accordance with the provisions of sub-section(1l) and the chc Chaneellor so
appointed shall hold office for a full term of three years.

Officers of the
University.

The Chancellor.

Vice = Chancellor.~
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Powers and duties -

of the Vice-
Chancellor.

(7) If, in thé opinion of the Chancellor, the Vice- Chanceltor willfully omits or -
refuses to carry out the provisions of this Act or abuses the powers vested on him/ her
and if it appears to the Chancellor that the continuance of the Vice-Chancellor in office is
detrimental to the interests of the University, the Chancellor may, by order, remove the
Vice-Chancellor, after giving him/her an opportunity of showmg cause against the action

_proposed to be taken in regard to him/her.

12. (1) The Vice-Chancellor shall be the academic head and principal Executive Officer
of the UmVE‘:I'SIW and shall, in the absence of the Chancellor, preside at any convocation -

. ofthe Umversn}

(2) It shall be the duty of the Vice-Chancellor to ensure the faithful observance
of the provisions of this Act and the Statutes and he/she may exercise such powers

~as may be necessary for this purpose.

(3) The Vlce-Chancellor shaii have power to convene the meeting of the
Board of Management. _ ;

(4) The Vice-Chancellor shall have power to convene the. meeting of the

- Academic Couneil.

5) . The Vice-Chancellor shall exercise general control over the University
and its aﬂ'am dnd shall be resp0n51ble forthe due mamtenance of discipline in the University.

(6) The Vice—Chancellor shall be responsible for the presematlon ofthe budget
and the statement of accounts to the Board.

¢y Sl.lbj ect to the Control of the Chancellor In any emergency which, in the
opinion of the Vice-Chancellor, requires, immediate action to be taken he /she shall
take such action as he/she deems necessary, and shall, at the earliest opportunity,

- intimate the action taken to the officer, authority or other body who or which in the

ordinary course would have dealt with the matter.

(8) * Where any actlon taken by the Vl'ce-Chancellor under sub-section (7)
affects any person in service of the University to his/her disadvantage, such person
may prefer an appeal to the Board within thirty (30) days from the date on which
such person has notice of the action taken. :

(9) The Vice-Chancellor shall give effect to the decisions of the authorities
of the University taken in accordance with the powers conferred by or under this
Act‘ v 5 ) .

(10)  The Vice-Chancellor shall be responsible for a close co-ordination and
integratic)n of Teaching, Research and Extension activities.

(11) * The Vice- Chancellor shall exercise such other powers and perform such
other duties as may be prescribed by Statutes.
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13::{1) The Registrar shall be a whole—mne officerand shall be appomted by the Board

in the manner as may be prescribed.

3 (2)  Thesalary and all_owances payable to the Registrarand the conditions
of service shall be such as may be prescribed: :

- Provided that the conditions of service of the Reg;strar shall not be vaned to his/her
disadvantage aﬁer his/her appomlmem

(3) The Registrar shall be responsible for the due custody of the records
and the common seal of the University. He/she shall be the Ex-officio Member
Secretary of the Board of Management, Academic Council and shall be bound to
place before them all such information as may be necessary for the transaction of
their businesses. He/she shall receive applications for admission into the University

- and shall keep a permanent record of all courses, curricula and other information as
may be necessary.

(4) The Registrar may, by writing under hism.er'h_ar_-ld addréss_ed to the
Board, resign his/her office. The resignation shall be delivered to the. Board

~ ordinarily sixty (60) days prior to the date on which the Registrar wishes to be

relieved of his/her office but the Board may relieve him/her earlier. The resignation
shall take effect from the date of relief. -

: (5) In the temporary absence of the Registrar due to leave or for whatever
reason, or until the vacancy caused in any other manner is filled, the Vice-Chancellor
shall appoint any person temporarily for a period not exceeding three (3) months, to
act as the Registrar. Board shall have the powers to extend this temporary appointment
beyond three (3) months.

(6) The Registrar shall be respkmsible for the conduct of the examinations

and for the due execution of all processes connected therewith.

@ The Registrar shall discharge such other duties and perform such other

| functions as may be prescribed or required, from time to time, by the Board or the Vice-.

Chancellor

14. (1) The Comptroller shall be a whole-time officer and shall be appomted by the

Board in the manner as may be prescribed.
(2)  He/She shall be paid such salary and allowances as may be prescribed. -

(3).  Theterms and conditions of service of the Comptroller shall be as may be
prescribed. Gl :

&

4) The Comptroller shall manage the propeny,' finances and the investmeénts of
the University and tender advise in regard to its financial policy. He / She shall be

responsible for the preparation of the budget and statement of accounts for presentation

to the Vice- Chancellor.

(5) The Comptroller shall be responsible for ensuring that no unauthorized
expenditure is incurred by the University and shall disallow any expenditure which may
contravene the terms of any statute or for which provision is required to be made by the
statute but has not been made.

The Registrar,

The Comptroller.
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Powers and duties of
the Registrarand the
Comptroller exercisable
by a single person.

Deans of Faculties.

Director of Research.

Director of Extension,

Dean of
Student Affairs.

15. The Board may direct, that the powers and duties of the Reéistrar and the Comptroller
shall be exercised and performed by a single person for such _period asit deems fit.

16. (1) The Deans shall be whole-time salaried officers of the University, and shall be
appointed in such manner and for such period, as may be preseribed.

(2)  Thesalaryand allowances payable to Deans and the conditions of serv:ee
shall be such as may be prescribed.

(3) The Deans shall be the Heads of Faculties and shall be resp0n31ble for
all the Teaching activities in their concerned faculty.

(4) The Deans shall exerc15e such powers and perform such duties as may
be preserlbecl : -

¥ (1) The Director of Research shall be whole-time salaried officer of the
University, and shall be appointed in such manner and for such period, as may be -

. prescribed.

' 2) The salary and aIlowances payable to the Director of Research and the

condltlons of service shall be such as may be prescrlbed

- (3)  The Director of Research shall be resp0n51ble for all the research
activities in the University and shall be the Ex-officio Member Seeretary of Research
Adv1sory Council. - :

(4)  The Director of Rescarch shall exercise such powers and perform such
dutles as may be prescnbed ; '

18. ( 1) The Dlrector of Extension shall be whole—tlme salaried officer of the Umversuy, |
and shall be appointed in such manner and for such period, as may be prescribed.

2 The salary and allowances p_ayeble to the Director of Extension and the
conditions of service shall be such as may be prescribed. : '

(3)  The Director of Extension shall be responsible for all the extension
activities in the University and shall be the Ex-officio Member Secretary of Extension
Council. '

(4)  The Director of Extension shall exercise such powers and perform such -
duties as may be prescnbed i

19. (1) The Dean of Student Affairs shall be a whole time officer and shall be

appointed by the Board in the manner as may be prescribed.

(2)  The salary and allowances payable to.the Dean of .Student Affairs shall
be as may be prescribed. -

(3)  TheDeanof Student Affairs shall have the following dutiés namely: -
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(a) to make arrangements for thf_: housing of students; : .
(b) to arrange a programme of student counsolmg,

(c) toarrange for the emploment of students in accordance with the plans appmved
by the Vice-Chancellor;

'(d) to supervise the exhacurr‘lcular activities and to look after the needs of students;
(e) to assist in the placement of graduates of the.Universlty; s |
(f) to organize and maintaln contact with the alumni of the Unlvarsity; :

(g) o make arrangements for the groujJ healtll insurance to the students; and

(h) any other duty as may be prescnbed

20. (1)The Controller ofExammauons shall bea whole-time officer and shall be appomted cg,,'tml.‘e', of
by the Board in the manner as may.be prescnbed HRION .

(2) The mlary and allowances payable to the Controller of Exammatlons shall be as
may be prescribed. ' : :

(3) The Controller of Examinations shall exercise such powers and pe'rfonh such duties
as may be prescribed. '

21. (1) Certain officers of the Umversrty namely,-
ualifications.
@  Vice- Chancellor ;
(i1) Reglstrar,
(iii) Deans of Faculties;
(iv) Director of Research;
(v) Director of Extension;
. (vi) Deanof Student A ffairs; and
_ (vii) Controller of Examinations must possess Post Graduate Degree and
Dootoral Degree in any branch of Fisheries Sciences and these ‘Degrees must be
awarded by the State Agricultural / Veterinary/ Fisheries University or the Institutes
under Indian Council of Agricultural Research. e

(2) The in-service / retired teachers of the University shall be exempted from

the provisions of sub-se_otion (1.

(3) Fishery Faculty Tcaoh'ers retired from SVVU before the establishment of
APFU shall also be exempted from provisions of sub-section (1). - -

22. Noofficer shall accept any remuneration from any source other than the remuneranon ~ Officers ot o

Eilicanenl =

accept any

_ towhich hc! shé is entitled under the statutes. : : : B o ol
: any source,
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Authorities of the

University.

~ Constitution of the .

first Board. :

CHAPTER v
AUTHORITIES OF THE UNIVERSITY ETC.

23. The following shall be ﬁleAuﬁloﬁﬁes ofthe University, namely,-
@ . the Board of Management;
(i) the Acedemjc Cou.nc_il';
(i) . the Boards of Faculties;
(iv) Research-Advisofy Council;
v) Exfension Council;
(vi)  Finance Cemmittee;
(ﬁi) - Planning Board; and
(viii) ‘such othef Bodies'as niay be preScriEed

24. (l) The Chancellor shall, as soon as the first Vice- Chancellor is appointed,
under sub-section (1) of Section 11, take action to constitute the Board. The Board
of Management shall be constituted in such a manner so that the continuity is ensured.

(2) The Board shall consists of,- _

. (i) the following Ex-Officio Members, namely:-
(a) the Vice-Chancellor; | I
(b) : the Special Ch‘ief.Sec_'retary to Government, AHDD & Fisheries;
(¢c) the Secretary to Government, Finance Department; :
(d) the Chief Executive, National F isheries Development Board;
(e) the Commissioner of Fisheries, Government of Andhra Pradesh.

(i) The following other Members,- | '

(a) One( I) person to be nominated by the Chancellor from the members
of the Indian Council of Agricultural Research;

(b) One (1) person, who is in the oplmon of the Chancellor a dlstmgmshed
Flshery Scientist, nominated by the Chancellor;

() Two (2) persons from the Academic Council to be neminated by the
Chancellor; . ' '

(d). Two (2) persons nominated by the Chancellor from among the members -
of the State Legislature and the Members of P&rhament elected from the State of
Andhra Pradesh;

Provided that no member of the Board who is nominated from Legislature /
Parliament shall continue to be 2 member of the Board on his/her ceasing to be the
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Member of Legislature / Parliament by virtue of which he/ she has been nominated as
member of the Board. '

(e) Two persons nominated by the Chancellor from amongst the progressive
Fishermen/ Fish Farmers / Shrimp Farmers of whom one shall be a woman;

: (f) ~ One person nominated by the Chancellor from among the industrialists in
Fisheries sector;

(3)  The Vice-Chancellor shall be ex-officio Chairperson of the Board, and
shall conduict the meetings of the Board in accordance with the statutes made in that
behalf and the Registrar shall be the Ex-officio Member Secretary. :

4) The term of office of Members of the Board other than ex-officio members |

: shall be three years:

Provided that no member of the Board who is nominated shall continue to be a

member of the Board on his ceasing to hold the office b) virtue of which hefshe has -

been nominated as member of the Board

Provided further that even if some of the members are nominated -at different
times to the Board under sub-section (2), the term of three years in their case shall

be reckoned from the date on whlch the notification constituting the Board was first.

issued.

(5)  The Members of the Board shall be entitled to receive such daily and
traveling allowances as may be prescribed but not to any remuneration.

25 (1) The Board shall exercise and perform the followmg powers and
functions; namely,-

~(a) to approve rhe budget of the Urli\}ersity presented '-by
~ the Vice-Chancellor;

(b) to appoint the Teachers of the University and such other

employees of the University as may be prescribed on

the recommendation of the selection committee under
section 41: : :

Provided that the Board may invite any person of high

academic distinction and professional attainments to

accept the post of Professer in the University and appomt
hlm/her to that post.

(¢) to acquire any property for the Uhiversity and to hold
: or drspose off its propemes

(d) to accept any property on behalf of the Umversny,

(e) to provide for the administration of any funds placed at
the disposal of the University for the purposes intended;

Powers
and functions of
the Board.
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The Academic
Council.

-(®

(g)

(h)

@)

0

(k)

to arrange for the investment and withdrawal of money

of'the University;

to direct to form and use the common seal of the
University;

‘to appoint such Committees, either standing or
‘temporary as it may consider necessary;

to determine and regulate all pohcles relating to the
affairs of the University in accordance with this Act
and the Statues made threreunder.

to affiliate or recogmze Fisheries collegesz’educational
institutions including conditional affiliation or
recognition of the colleges or educational institutions
and to withdraw such affiliation or recognition on the
recommendation of the Academic Council.

Any other function and power thereof as may be
preserlbed ' - :

(2) The Board shall meet at such time and place as it deems necessary but it shall
* hold a meeting at least once in every four (4) months, and not less than half the
number ofits meetings in a year shall be held at Headquarters ofthe Umversny

(3) The Board may, for purposes of consultation, invite any person having practlcal :
experience or special knowledge of any subject under its consideration to attend

26.

its meeting. Such person shall have the right to speak in, and otherwise to take -

part in the proceedings of such meeting, but shall not, by virtue of this sub
section, be entitled to vote at any such meeting. A person attending any such
meeting shall be entitled to such allowances as may be prescribed.

"(1) The Academic Council shall consist of the following Membefs, namely, -

(a)
(b)
(c)
@
©
®
@
()
@

0

the Vice-Chancellor of the University:
the Vice-Chaneeilor of Sri Venkateswara Veterihary University;

the \-’ice—ChanceIIor of Acharya N. G. Ranga Agricultural University;
the Vice-Chancellor of Tamil Nadu Dr. J. Jayalalitha Fisheries Uni?ersity; :
the Commissioner of Fisheries ef Andhra Pradesh; ' .
the Deans of Faelﬂti'es;;
the Director o.f Research; _ '

the Director of Extension;

* the Deanof Student Affairs;

the Controller of Examination:
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(k) the Associate Deans; _

(1) the University Heads of Departments;

(m) two members of the Board of Management nominated by the Vice-
Chancellor; -

('n) two persons havmg special knowledgc or pracncal experience in
different aspects of Fisheries Science out of which one may be from
industry nominated by the Vice-Chancellor; : :

(2) The Academic Council may co-opt as members, not more than three persons,
for such period and in such manner, as may be prescribed so as to secure
adequate representation of different aspects of Fisheries Sciences.

(3) The.Vice~Chancellor shall bé Ex-officio Chairﬁerson while the Registrar =
shall be the Ex-officio Member Secretary of the Academnc Councxl

2. (1) The Academlc Council shall be in-charge of the Academic affairs of the - Powers, Funetions
University and shall, subject to the provisions of this Act and the statutes, - Ai:jﬁi‘::?ﬁ ‘;;Z‘]‘f
supervise, direct and control, and be responsible for, the maintenance of
standards of instruction, education and examinations and other matters
connected with the obtaining of degrees, diplomas and certificates and
shall exercise such other duties as may be laid dcw\m under this Act.

(2) In particular and \mthout prejudice to the generality of the foregomg power
_ the Academic Council shall be entitled to,- :

(a) advise. the Vlce—Chancellor and the Board on all academlc matters,
including the control and management of the libraries;

(b) make recommendations to the Board,-

@ - for the_ihstitu_tjon of the Professorships, Associaté Professorships,
Assistant Professorships, Teacherships and other Teaching Posts
and matters connected therewith;

(i) regarding the Teaching, Research and Fxtenmon progmmmes ofthe
Umvemty,

(i) tograntof aﬁiliation or recognition or withdrawal of such aﬁiliation
or recognition of Fisheries Colleges / Education institutions;

" (¢) formulate, modify, revise or rescind schemes in connection with the
constitution or reconstitution of Departments of Teachmg, Research and
Extension; and -

(d) make rcg‘ulations,— :
@) regardi_ng'the édmission of students to the University; -

(ii) regarding the examinations and the conditions on which students shall
be admitted thereto; ' '

(ii1) relatir_xg to courses of study of degrees, diplomas and certificates.
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Research Advisory

Couneil.

Extension Council.

Faculties. |

~ Finance Committee.
-

28. (1)

(2)

3)

- 2. (1)

(2)

3)
3'.0._ (1)
@

; 3)

)

(6))

(6)

31 (1)

2

The Research Advisory Council shall be constituted as may be prescribed
under statutes to plan, monitor, supervise and advise on research programmies
of the Umvers:ty : : :

Vice-Chancellor shall be the Chairperson of Research Advisory Council

‘and the Director of Research shall be the Ex-officio Member Secretary.

- Functions and powers of the Research Advisory Council shall be as may
T prescribed under statutes ' -

The Extension Council shall be constituted as may be prescribed under statutes
to plan, monitor, supervise and advise on extension activities of the University.

~ Vice-Chancellor shall be the Chairperson of the Extension Council and the

Director of Extension shall be the Ex-Officio Member Secretary.

Functions and powers of the Extension Council shall be as may be prescribed
under statutes. :

The University shall have the Facultles of F:shenes Smence and such other
Faculties as may be prescribed.

Each faculty shall comprise such Departments with suchassignment of subjects

~ of study as may be prescribed.

There shall be a Board for each F aculty, the constitution and powers of w ]’llCh
shall be as may be prescribed. *

The Dean shall be the Chairman of the Board of the concerned _Facﬁl_ty_ and.
be responsible for the faithful observance of the statutes and regulations relating
to the Faculty and for the organization and conduct of the Teaching, Research &

- and Extension work of the Departments comprised therem

'Each Department shall have a Head, whose appointment, powers and duties
shall be as may be prescribed, and who shall be responsible to the Associate
Dean for the proper'organizatjon and working of the Department.

Senior most amongst all the Heads of Departments in all University
Colleges together shall be the University Head of the concerned
Department. Powers and duties of the University Head shall be as may be-

prescribed.

The Board of Management shall constitute a Finance Committee consi sting
of the following persons, namely,-
(a) - the Vice-Chancellor;
(b). the Comptroller;
(c)  onememberchosen by the Board of Management from among
1ts members.

Tﬁe Finance Committee shall have the following powers and ciuties,
namely, - '
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32.

S -

34,

35.

36.

37.

B

(8) toexamine the. accounts ofthe Umversnty and its annua] budget estimates
and to advise the Board in respect thereof;, -

(b) toreviewthe ﬁnanciai position of the University from time to time; and

(c) tomake recommendétions to the Board on all';ﬁropos;als involving
expenditure, for which no provision or inadequate provision has
been made in the budget, or in excess of the budget provision.

(1) The Planning Board shall be the Principal Planning body of the University

The Planning Board

and shall be responsible for monitoring the development of the University -

on the lihes indicated in the objects of the University.

(2) The Constitution of Planning Board and its powers and functlons shall be

such as may be prescribed by the stamtes

Every Authority shall have the power to constitute committees which may,
unless otherwise provided in this Act, consist of the Members of the Authority

~ and such other persons as it nominates.

Any casual vacancy among the members, other than ex-officio members, of any
Authority shall be filled as soon as conveniently may be, by the person or Authority
who appointed, nominated or co-opted the member whose place has become
vacant and the person appointed or nominated or co- -opted to a casual vacancy

shall be a member of such Authority for the residue of the term of the person

whose place he/she fills.

The Board of Management shall remove any person from the membership of any
Authority on the ground that such person was conwcted ofan offence involving
moral turpitude.

Where any que'stion arises whether a person has been duly nominated or appointed
as, or is entitled to be, a member of an Authority other than the Board or whether
~ any act or proceeding of an Authority including the Board is consistent with this
Act and the Statutes, it shall be referred to the Chancellor, whose decxs10n thereon

shall be final. ; 1

No Act, Statute or proceeding of any Authority shall be deemed to be invalid by
reason only, of any defect in the constitution of such Authority or the existence of
any vacancy among:-its members.

CHAPTER-V
RESEARCH AND EXTENSION

(1) The UniVersity may establish and maintain one or more Fisheries Research

Stations for conducting research, both fundamental and applied in all
branches of Fisheries Science, in addition to the maintenance of

Constitution of
Committees.

Filling of Casual
vacancies.

Removal_fmm
membership of any
Authority.

Decision on question as
to validity of
membership, act.or
proceeding.

-
~ Act, Statutes or
proceeding of any
Authority not to be
invatidated by reason
only of certain defects.

Fisheries Sciences
Research.

institutions which stand transferred to the University. The Board shall -

~ appoint, in the manner as may be prescribed, a person who had expertise in
Fisheries Science as the Director of Research. The Director of Research
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shall institute, guide and coordmate all Fisheries Science Research and be
responsible for the efficient working of such Research Statlons

(2) The University may, at any time, thh the approval of the Government close -
. down, either permanently or temporarily any of the Fisheries Research
‘Stations spemﬁed in sub-section (1).

. E;Stt?s‘f;ns_ﬁ""“s 39. (1) The University shall establish the F isheries Knsfu Vigvan Kendras and Fisheries
2 Extension Units for the purposé of;-

(a) undertaking extension programmes ina phased manner covering the
entire State of Andhra Pradesh in such manner as may be determined
by the Govemment in consultanon with the Board;

(b) dlssemmatlon of information for the solution of problems relating to
Fisheries Sciences;

(c) establishment of youth clubs for deveiopmg the mterests of young
- people in Fisheries Sciences; and

(d) for such other purposes as may be prescnbed

(2) The Director of Extension appointed under sub-section (1) of section 18,
~shall be respon51ble for dissemination of such information and planning
-and execution of programmes of extension work based upon the results on

research.
 Co-ordination to 40.  The Government shall endeavour to secure proper co-ordination between
hand
zﬁ:o:wom : the Department of Fisheries and the University in the conduct of Research and

Extensmn work and may tender necessary advise to the Board in that regard.

CHAPTER VI
APPOINTMENT OF THE TEACHERS AND STAFF, ETC.

g;:::;':g’;:;m 41. (1) The Board shall constitute a selection committee with regard to the

“forappointmentof appointment of Teachers for each faculty, which shall consist of the -

- Teachers and Staff of fol 1
University, ollowing persons, namely:-

(i) the Vice-Chancellor who shall be the ex- ofﬁc;o Chalrperson of the
Commlttee

(1i) the Dean ofthe Faculty concerned:;

(iii) three experts in the case of selection of Professors, two experts in
the case of sclection of Associate Professors and one expert in the
case of selection of Assistant Professors nominated by the Board,
the experts being from outside the University, havmg special
knowledge of the subject concerned; and ;

(lv) the Reglstrar who shall be the Ex-officio Member Secretary of the '
Selection Connmttee : :
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2)

3)

The teachers of a Faculty shall be appointed by the Board on the
recommendation of the Selection Committee of that Faculty and their
remuneration and other LOHdlthI‘lS of service shall be such as may be
prescribed. ' :

The appomtment of non-teachmg staff and other employees shall be as
may be prescribed.

42 (1) The Umversny shall constitute, for the benefit of its Oﬁ’icers, Teachers,

44.

45.

non-teaching staff and other employees in such manner and subject to such

- conditions as may be prescribed, such Pens;on Insurance and Provident
Fund as it may be deemed fit.

2) Where any such pensmn, insurance or provident fund has beenso constituted

by the University, the Government may declare that the provisions of the

Provident Funds Act, 1925 shall apply to such funds as if it were a Government
‘Provident F und: .

Provided that the University shall have power in consultation with
the Finance Committee, to invest the Provident Fund amount in such

manner as may be determined.

o)

(1

(@)

- money from a Bank or a Corporation, for the purposes of the University:-

. 43. (-1) Any dispute arising out of a contract between the University and any Officer

or Teacher of the University shall, on the request of the Officer or Teacher

concerned or at the instance of the Board, be referred to a Tribunal of

Arbitration consisting of one member nominated by the Board, one member
representing the Officer or Teacher concerned and an umpire appointed
by the Chancellor. The decision of the Tribunal shall be final.

Any dispute arising out of a contract between the University and any non-
teaching staff or employee may be referred by the Vice-Chancellor to a
Grievances Committee consisting of such persons not being members of
the Board of Management as may be nominated by the Board.

'CHAPTER-VII
UNIVERSITY FUNDS, ETC.

The income from fees, revenue from farms, any' contribution and
endowment received by, and all grants made to, the University, shall form

one general fund to be called the “General Fund of the University” and all

money so realized a:nd received shall be credited to it.

: The University may have such other fund and shall maintain such accounts
m respect of every fund as may be prescribed.

& Th'e University may accept money from the Government of India, the -

State G_ovemment, the Indian Council of Agricultural Research, National
Fisheries Development Board and any other agencies and also borrow

Provided that where the Uhive.rsity intends to borrow money from a
Bank or a _Corporation or both, exceeding an amount of Rs 50,000/-

Constitution of
Pension, Insurance or
Provident Fund.

Central Act 19 of
1925,

- Tribunal of
Arbitration for
disputes between the

University and its
staff.

General and Other
funds..

_ Borrowing of money. -
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Certain restrictions in

respect of financial
matters.

Accounts and Audit,

Statutes

(Rupees fifty thousand only) at a time or in the aggregate, it shall obtain the
prior written approval of the Government therefor.

46. The University shall not divert earmarked funds for other purposes Orrevise
the scales of pay of'its staff or implement any scheme which involves any matching
contribution from the Government or which i Imposes a recurring liability on the
Government after the assistance from the sponsoring authority ceases without
the prior written approval of the Government: :

Prowded that the Finance Committee may authorlze the creation and_

~ filling up of posts of teachers for a period not exceeding one (1) year, but any
such-post shall not be continued or created afresh for any period beyond the
said period of one (1) year without the prior written approval of the Govemment

- 47, (1) The annual accounts shall be submitted by the Board of Management to the .
Government who shall cause an audit to be made by such persons as the
Government may appoint in this behalf

'(2) The accounts when audited shall be printed and copies thereof shall, together
with the copies of the audit report, be submitted by the Board of Management _
to the Government with its comments.

(3) The Government s_hall cause the audit report together with the comments of
- the Board of Management to be laid before the State Legislature. '

CHAPTER -VIII
STATUTES AND REGULATIONS

48. Subject to the prowsmns of thls Act, the statutes may provide for all or any of
the following matters, namely, -

(a)

(b)
(c)

(d)

(&)

®
(2)
(h)

0

the constitution, powers and duties of the Authorities
the methods of appointment, the desig },natmn the powers, ﬁmetzons

duties and conditions of service of Officers other than the Chancellor

the methods of appointment or nomination in respect of the Authorities

“and the manner of resolving the disputes in respect thereof;

The procedure at meeting of such Authorities including the quorum
for the transaction of business by them; :

The qualification and manner of appointment of teachers and non

teaching and other-staff members:

The holding of convocations of confer degrees diplomas and
certificates; - :

The conferment ef honorary degrees and academic distinctions:

The establishment, amalgamation, sub-division and abolition of
faculties;

The estabhshment and abohtlon of departments of teachmg in the faculties;
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@)
k)

4y

()

(o)

®
(@
(1)
(s)
(V)

()

(v)

The establishment and abolition of hostels maintained by the
University;

The institution of fellowships, scholarskups studentsmps bursaries, medals
and prizes and the conditions of award thereof;

The conditions of registration of graduates and the maintenance of register

thereof;,

The admission of students to the University and their enrollment and '

continuance as such;

The courses of study to be laid down for all degrees dlplomas and

certificates of the University;

The COnd1t10ns under which students shall be admitted to the degree,

diploma or other courses and to the examinations of the University
and be eligible for the award of degrees, diplomas and certificates. The
fees to be charged for admission to the examination, degrees diplomas
and certificates of the University;

The conditions of residence oft_he students of the University and the

levying of fees for residence in hostels maintained by the University;

The fees to be charged for courses of study provided by the

University;

The conditions and mode of appointment and the duties of examining
bodies and examiners; : '

‘The conduct of examinations;

The conditions of service, remuneration and a[lowanees mcludmg
- traveling and dally allowances, to be paid to the Officers, Teachers

and other persons employed under the University;

Affiliation or recognition including conditional affiliation Q-I‘-.

recognition of colleges and polytechnics and withdrawal of such
affiliation and for all other matters necessary for carrymg out all or
any of the purposes of the Act; and

All other matters necessary for carrymg out all or any ofthe purposes :

of the Act.

49. (1) The statutes with regard to matters set out in clauses () to (h) under section
48 shall be made by the Government at the first instance.

(2) Subject to the prior approval of the Government, the Board of Management
may, from time to time, make any statute in addition to the statutes referred
to in sub-section (1), and may amend or repeal any statute in the manner
hereinafter prov1ded in this sectlon :

(3) The Academlc Council may propose to the Board of Management, the draft
of any statute to be made by the Board of Management and such draft shall
be considered by the Board at its next meeting:

The brccess of

making statutes. *
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Provided that the Academic Counc:l shall not propose the draﬂ of any
such statute, any amendments of a statute or repeal of a statute affecting the
statutes, powers or constitution of any existing authority until such Authority has
been given an opportunity to express its views on such proposal and any views
50 expressed shall be considered by the Board before taking ﬁmher necessary
action.

(4) The Board of Management may consider any such draft as is referred to in
~sub-section (3) and make the statute or reject it or return it to the Academic
Council for reconsideration, either in whole or part, together with any
amendments which it may suggest.

(5) Any member of the Board of Management may propose to it the draft of any
statute, any amendment of a statute or repeal of a statute and the Board may
either accept or reject the proposal if it relates to a matter not failing within
the purview of the Academic Council. In case such draft relates to a matter
- within the purview of the Academic Council, the Board of Management
shall refer it for consideration to the Academic Council, which may either
report to the Board of Management that it does not approve the proposal,

~ which shall then be deemed to- have been rejected by the Board of

- Management, or forward such draft to the Board in such form as the Academic
Council may approve, and the provisions of this section shall apply in the
case of a draft so forwarded as they apply in the case of a draft proposed to
the Beard of Management by the Academic Council.

- (6) Every statute made under sub-section (1) shall immediately afier it is made, be
laid before the State Legislature, if it is in session and if it is not in session, in the
session immediately following, for a total period of fourteen (14) days which
~may be comprised in one session or in two successive sessions, and if, before
the expiration of the session in which it is so laid or the session immediately
~ following, the State Legislature agrees in making any modification in the statute
or in the annulment of the statute, the statute shall thereafter have effect only in

such modified form or shall stand annulled asthe case may be; so however that -

- any suchmodification or annulment shall be without prejudice to the validity of
anythmg previously done under the statute.

Regulations 50. (1) TheAuthorities may make regulations consistent with this Act and the statutes,
: for any orall of the matters which by this Act and the Statutes are to be provided-
for by the regulations, and also for any other matter solely concemmg such
Authontles and not so provided. :

(2): Every Authority shall make regulations providing for the giving of notice to the
members of such Authority of the dates of meeting and of the business to be
considered at meeting and for the keeplng of arecord of the proeeedmgs of

meeungs

(3) The Board of Management may direct the amendment, in such manner as it may
‘specify, of any regulation made under this section or the annulment of any
regulation made there under by any Authority.
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51,

52.

33

54,

(4) The A"cadem_ic Council may, subject to the pfovisions of the statutes, make =

regulations, providing for courses of study for the various examinations, degrees,
diplomas and certificates of the University after receiving drafts of such regu.latlons
from the Board of Faculty concerned.

(5) The Academlc Council shall not amend a dfaﬂ_of a regulation received

- from the Board of a Faculty but may approve or reject it or return it to the

" Board of Faculty for reconsideration either in whole or in part togethcr :

with any amendment W’hICh it may suggest.

CHAPTER-IX
- MISCELLANEOUS

The Annual Report of the University shall be prepared under the direction of the

~ ‘Vice-Chancellor and submitted by the Board of Management to the Govemment ;
: before the annual meeting at which it is to be Lonmdered

- Notwithstanding anything contained in this Act, and unnl such time as the Authorities
-are duly constituted, the Vice- Chancellor may, subjéct to the prior approval of the
Chancellor, appoint any officer, or constitute any Committee temporarily to exercise,

~ perform and discharge all or any of the powers, func“tlons and dutleq of such

Authontles under this Act

(1) Government shall appomt a Spec1a1 Oﬁ' icer and an Officer-on- Speclal Dutv

and such other Officers & Staff as may be required to carry out preparatory

work of the establishment of the Umver51ty

Annual Re.por‘l.

Tem porary
appointment of
Officers.

‘Fransitory Provisions:

(2)  After the University is established, appointment of the Vice-Chancellor, the

Registrar and such other staff shall be done as may be prescribed under this
Act and statutes.

m Notwiﬂus’tanding anything contained'in the Sri Venkateswara Veterinary University
Act, 2005, the Acharya N.G. Ranga Agricultural University At_:t, 1963, the
Andhra Pradesh Universities Act, 1991, or the Statutes made thereunder, the
Colleges, Polytechnics, Institutions, Research Stations, Farms, Labs, Units

and others shown in the Schedule, along with private affiliated institutions :
shall be disaffiliated from Sri Venkateswara Veterinary University and shall -

be affiliated and maintained by the Andhra Pradesh Fisheries University:

Provided that the common facilities such as Librafy, Auditorium, Students

hostel and staff quarters and such other facilities shall be shared by Sri-

Venkateswara Veterinary University and Andhra Pradesh Fisheries
University in such manner as may be prescribed until a permanent or
alternate infrastructure is provided to the later University.

(2) Thecontrol and m’an_agement of the Colleges, Polytechnics and Institutions
specified in sub-section (1) shall, as from the date notified by the
Government, stand transferred to the University and all the sanctioned
posts along with budget, properties, assets, liabilities and obligations of
Sri Venkateswara Veterinary University and Governmerit in relation
thereto shall stand transferred to, vest in, or devolve upon, the University.

Powers of Government
to transfer certain
Colleges, Polytechnics
and Institutions to the
© University.

Act 18 of 2005
Act 24 of 1963
Actd ol 1991
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(3) The compensatlon payable, if any, by the University to Sri Venkateswara

(4)

©)

Veterinary University in respect of the transfer and vesting of the properties |

and assets, and the devolution of liabilities and obligations, under sub-section
- (2) shall be such, as may be agreed upon between the two Universities. In

default of such agreement, the compensation shall be determined by the

- Government after giving opportunity to both the Universities of making their

representations in that regard and the decmon of the Government in the matter
shall be final. : :

Nohmthstandm g anythmg contained in this Act and subject fo the provisions
of sub-section (5), where the control and management of any college,
polytechnic or institution has been transferred to the Universi ty under sub-
section (2), the University shall employ all Officers, Teachers and other -
employees of the Government or Sri Venkateswara Veterinary University as
the case may be, who immediately before the date notified by the Government
under sub-section (1), were serving as per conditions as may be determined
by the Government in the case of a government employee or by the Sri.
Venkateswara Vetcnnary University in case of an employee of that University:

Prowded that no deputation or any other allowance shall be payable to

- any such employee:

Provided further that all the teachers and other employees of the
Government or Sri Venkateswara Veterinary University, as the case may
be who are serving the University on the date of commencement of this
Act, shall be deemed to have been employed by the Umvcrsny under thls

- sub-section.

Notwithstanding anything contained in sub-section (4) every such teacher or
other employee of the Government or Sri Venkateswara Veterinary University,
as the case may be, shall, within a period of two months from the date of

~ commencement of this Act, exercise his/her option to revert to the service

under the Government or the Sri Venkateswara Veterinary University, as the
case may be, to which he/she originally belongs, failing which he/she shall be
deemed to have been absorbed in the service of the University with effect |
from the date notified by the Government under sub-section (1) and shall
from the said date, be governed by the terms and ‘conditions governing the
said service: : :

Provided that,-

(1) the terms and conditions offered by the University to such teachers
and other employees consequent on their absorption in the service
of the University shall not be less favourable than those appllcable '
‘to such teachers and other employees,- S

(a) immediately beforesthe date notified by the Government under
sub-section (1), as respects rémuneration, leave, pensron
gmunty and prowdent fund;
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(6)

@)

(8)

9

(b) immediately before the date of commencement of this Act as respects
the age of superannuation; -

(i) theservice rendered by any such'teacher or other employee underthe

Government or the Sti Venkateswara Veterinary University as the case
may be, upto the date notified as aforesaid shall be deemed to be
service under the University and he/she shall be entitled to count that
service for the purpose of promotion, increments, leave, pensmn or
provident fund and gratuity.

‘Notwithstanding anything in sub-section (5), every- such teacher or other

employee who had exercised his option within a period of two months

from the date of commencement of this Act, to revert to the service under

the Government or the Sri Venkateswara Veterinary University, as the
case may be, to which he/she originally belongs, shall be given an
opportunity to exercise a revised option within a period of two months,
or such other period beyond two months as may be specified by the
Government from the date of commencement of this Act.

every such teacher or other employee who had exercised his/her option
under sub-section (5) to revert to the service under the Government or
the Sri Venkateswara Veterinary University, as the case may be, to which

he/she originally belongs, but has not been reverted in pursuance of such

option, shall be given an opportunity to give option once again to revert

to the service under the Government or the Sri Venkateswara Veterinary

University, as the case may be, to which he/she originally belongs, within
such period not exceeding two years as may be specified by the
Government from the date of the comniencement of this Act.

Notwithstandin_g anything contained in this Act or the statutes made

thereunder, any student of the University College, Polytechnic or Institution

who was studying for any examination of Sri Venkateswara Veterinary

University shall be permitted to complete his/her course in preparation
therefor, and the University shall make arrangements for holding for such

student’s examinations for such period as may be préscribed, in

accordance with the curricula of studies of the Sri Venkateswara

Veterinary Um'versity

The Government shall by order or direct that all the institutions under the
control and management of the Government conducting research and

extension in the subject of Fisheries Sciences shall be maintained by the

University, with effect from such date or dates as may be specified in the
order which shall in any case be before the expiration of three years
from the appointed day. The control and management of such institutions
shall thereupon stand transferred to the University and all the properties
and assets and liabilities and obligations, of the Government in relation
thereto shall stand transferred to, vest in, or devolve upon, the University.

The provisions contained in sub-sections (4) and (5)-shall, mutatis-

mutandis, apply in respect of the teachers and other employees of the
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57.

Government who Jmmedmely before such t:ransfer were semng in or attached
to that institution,

(10) Allcollegesand Polytechnics offering Fisheries Sciences courses in the private
sector and affiliated to Sri Venkateswara Veterinary University, as on the :
date notified by the Government, shall stand disaffiliated. Such institutions
shall stand affiliated to Andhra Pradesh FIShBI’lCS University for academic
control and management

=i All colleges and polytechnics .of"feﬁng Fisheries Sciences courées inthe

_private sector, after the commencement date of this Act, shall take
affiliation only from the Andhra Pradesh Fisheries University for-
acadermc control and management

(12) On or after the commencement date of this Act, no college shall offer
Certificate /Diploma/Degree Courses in Fishery Sciences without
affiliation of Andhra Pradesh Fisheries University and no Polytechnic

' colleges whether in Government or in Private sector shall offer such
Certificate/ Dlpioma.r’ Degree Courses. :

The Board of Management may, by statutes made in this behaif deiegate to any
Officer or Authority of the University any of the powers conferred on it by or
under this Act, to be exercised by such Officer or Authority, subject to such
restrictions and conditions as may be speCIf' ed in such Statutes

(1) If any difficulty arises in giving eﬁect to the provmlons of this Act, the
Government may, by order, published in the Andhra Pradesh Gazette make
such provision or give such direction, not inconsistent with the purposes of this
Act, as appears to them to be necessary or expediem for removing the difficulty.

' Provxded that no such power shall be exercised after the expiry of a perlod

of two years from the commencement of this Act.

(2) = Every order made under this section shall be laid, as soon as it is

made, before each house of the State Legislature.

Repeal of Ordinance: (1) The Andhra Pradesh Fisheries University Ordinance,
2020 (Ordinance 15 of 2020), is hereby repealed.

(2) 4 Nolnvithsta_nding such repeal, anything done or any action taken under

. the said Ordinance shall be deemed to have been done or taken under this Act.
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SCHEUDLE
(see Sectlon 1(4))

INSTITUTION SAND ASSETS PROPOSED TO BE
TRANSFERRED FROM SRI VENKATESWARA
" VETERINARY UNIVERSITY - '

(A) Colleges,
" 1. College of Fishery Sc;cncc Muthukur SPSR Nellore Dlstrlct along with

the following farms: - s
a. Instructional Freshwater Fish Farm, Eguvamitta,
b.Instructional Brackish Water Fish Farm, Ti rwnalammapalem

(B) Palvtechnlcs
1. Sri Mandali Venkata Krishna Rao Fisheries Polytechmc Bhav adcvarapaih
. Krishna District.

(C) Research Stations
1. Fisheries Research Station, Kakmada East Godawari District.
- 2. Fisheries Research Station, Undi, West Godawari District.
3. Instructional and Research Aqua—fam Balabhadrapuram, East Godawari
Dlstrlct

(D) Labs: St ' : )
1. Antibiotic Res1dueAnalysxs Laboratory, Visakhapatnam.

© 2. Advance Dlagnostlo Laboratory, Undi, West Godawari D:s'trict.

(E) Research Projects/ Schemes
- Network Project on fish disease surveillance under
control of the College of Fishery Science, Muthukur,
SPSR Nellore District.

VADDADI SUNITHA,
Secretary to Government (FAC),
Legal and Legislative Affairs & Justice,
Law-Department..
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